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2013 read with Sections 397, 398, 4O2 and 4O3 of the Indian Companies

Act, 1956 ("Act" in short). The Petitioners have made various complaints

regarding acts of oppression and mis-management purportedly commifted

by the Respondent Nos. 2 to 9 in the affairs of Respondent No.1 Company

("Company" in short). Based on the complaints, the Petitioners have sought

various reliefs as well as ad-interim reliefs as contained in the petition.

3. On the otherside, the Ld. Counsel for the Petitioner submitted that in

the event, interim protection is not granted to the Petitioners, the purpose

of filing of the petition may be defeated. He therefore, prayed to grant ad-

interim orders to protect the interest of the Petitioner.

4, Taking into consideration the urgency expressed by the Ld. Counsel

for the Petitioners, I heard both the sides at length.

5. The Ld. Sr. Counsel appearing for and on behalf of the Respondent

Nos,2 to 4 primarily challenged the maintainabil ity of_t!9_!C!ltion
contending that the Petitioner holds only 2olo of the total share capital of the

Company, The Ld. Counsel further contended that the petitioners are not

entitled to any more share as sought by them in their petition. According to
him, the Petition has been filed by the petitioners for collateral purpose

which deserves to be dismissed at the threshold sta e

6. Having considered the rival submissions, and on perusal of record, I
deem lt expedient, just and proper to invite the reply(s) from the
Respondents before consideration of -lbs l. - interim reliefs.

7. Let reply(s) be filed by the Respondents within 2 weeks to which
rejoinder, if any, may be filed within a week thereafter.

8 Renotify the C.p. on September 9, 2014 at 10.30 a.m for hearing in
respect of interim reliefs

^...Y[r"?,',Member (Judicial)Dated this August 7, 2014

2

2. Pursuant to the notice, the Ld. Counsel appearing for the

Respondents sought time to enable the Respondents to file their reply(s).
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